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IN THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

OA No. 1226 of 2024
In the matter of: : '

Parveen Kumar & Ors. - Applicant(s) . ' g |
Versus | i o G ] i
State of Haryana and ors. Respondents(s) - ZIE
INDEX
S. No. : . Particulars .| Page No.

1. | Reply on behalf of Respondent No.3 with 1-3
supporting affidavit
2. - | Annexure-R-1: Copy of written statement 4
given by village sarpanch
. Annexure-R-2: E-challan deposit dated 5

14.08.2024
4. Annexure-R-3: Letter dated 05.05.2024 issued 6

to Public Health Engineering Department

Filed By: ' @k&@:ﬂ ‘

Rahul Khurana, Advocate

‘Counsel for Respondent No.3
09811894060

rkhuranalegal@gmail.com

Date: 15.05.2025
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

~Original Application No. 1226/ 2024 :
~ IN THE MATTER OF

Praveen Kumar & Anr. APPLICANTS o
VERSUS _ ’ o

State of Haryana & Ors. RESPONDENTS =~ =~ /E
|

|

|

REPLY OF BEHALF OF RESPONDENT No. 03 THROUGH
DR. RAJESH KUMAR, ASSISTANT MINING ENGINEER,
MINES AND GEOLOGY DEPARTMENT MAHENDERGARH
AT NARNAUL.

1. That present reply is being filed by Dr. Rajesh Kumar, Assistant
Mining  Engineer, Mines and Geology Department,
Mahendergarh at Narnaul who is well conversant with the facts
of the case in his official capacity and as such is competent to ;s .‘ '

file the reply.

2. That a complaint was received by some villagers of the Village ‘ l
Mohanpur, Post office Kanina, Distt Mahendergarh. In this -
complaint ‘it was stated that illegal mining of ordinary clay is ST
doing with convenience of village Sarpanch. Accordingly, site
was visited by Mining Inspector Smt.Tanu Joshi along with '
forest officials and local villagers. During visit written statement 3 .‘ - '.A-j.}
given by village sarpanch (AnnexureQRl1). Approkimately, x
1743 MT excavation of soil was assessed against which Rs. g
34,402/- has been assessed as royalty, price of mineral and
penalty and same has been deposited by Contractor
(Annexure-R/2). Vide letter no. 6288 of dated 05.08.2024 SDO.
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Public Heath, Kanina was informed about the mining rules ‘forl },

the required permission to lift/dispose the ordinary ,clay"', 1
(Annexure-R/3). '

3. That site inspection of site was carried out on 08.04.2025 also
alongwith Sh. Anuj Narwal, AEE, HSPCB, Mahendragarh |
Region. Show Cause Notice has been issued to Sh. Jasveer  ,’
Singh Dahiya, Contractor R/o Arya Nagar, H. No. 81, Assandh 4 ,

- Road, Distt. Panipat vide letter No. Mining/NNL/321 dated - 3
21.04.2025 for Jimposition and realization of Environmental |

Damage Compensation.” Further, final assessment of .
Environmental Compensation and imposition will be done as :
per procedure mentioned in HSPCB Policy order dated
130.04.2024. ad

DATE :15.05.202 '
ATE :15.05.2025 e e

PLACE : Mahendergérh
| (Dr. Rajesh Kumar)
Assistant Mining Engineer,
Mines and Geology Dept.
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI

Original Application No. 1226/ 2024

IN THE MATTER OF

Praveen Kumar & Anr. ... APPLICANTS

VERSUS

‘State of Haryana & Ors, RESPONDENTS

AFFIDAVIT

I, Dr. Rajesh Kumar, Assistant Mining Engineer, Mines and Geology
Dept. aged about Wb Years do hereby solemnly affirm and state as -

under:

hat | am authorized representative of the Respondent No.3. |

- case fherefore; | am competent to swear this affidavit.

&n&ﬁ%{?‘f‘j *\That | have read the contents of acc»ompanying reply yvhich has

51463 ) been drafted under my instructions.
<7 That annexures are true copy of their originals.

DEPONENT

VERIFICATION ‘
Verified that the contents of above affidavit are true and correct =

to my knowledge and on the basis of information derived from the - .

Official record which | believe to be true and no material fact has

been concealed therein.

DEPONENT

am well conversant with the facts and circumstances of the = = =
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T oty e | 1 g amBANNEXURE R-2-
Governmant of Haryana A)sr Governmant of Haryana : R
G UMa 21032020 (Coahy - 01201541507 VA Upta,  21.00-2024 (Cath) 0120154157
15032024 (Chq /DD) 15-08-2024 (Chq /DD)
CRN Ny 01."0154159_ Data 44 Aug 2024 12 59 53 GRN No.:  D120154159 Date’ 14 Aug 2024 1269 51

OMoa Name  1072.Mnes pnd Genlogy Depanment Namand

]rp]gurv Namaul

Perind (2024.25) One Yime

OfMen Name  1992-Mines snd Gaotogy Departmert Marmy 4
Namaul

(2024.25) Ona Timo

Treasury

Penod,

e e L e e e

Heed of Account

Amount 3 tlead of Account Amount © 2
0353511020351 Rece i from mnor 34402 0053-61.102-98-51 Recepts rom mmor m - 344752
| D AcNo o PD Actio 0
Deduction Ameunt ¥ 0 Deduction Amount: «
TolINet Amourt ¥ 34402 TolalMNet Amount: L2

3 Thety Four Thousands Fout Hundred and Two Rupees

T Thity Four Thousands Feur Hundred and Twa only

Tenderers Detall

Tenderers Dotall

GPFPRANTIN AL noNehrdoNo/Taxld -
PAN No

Tenderers Name  Jasveer singh dahiya contraclo

GPFIPRANITIN/ACt. no NehicleNofTax!d S
PAN No:

Tenderer's Name: Jasveer singh dahiya contracto

g ceccscecscecacccscnconcnensse
2 Sevesrrecncsencecsrencnnnnnase >l ccncnn cease
scsasasccasa D seanans

Acdress Jasveer gingh dahiya contractor panipat - Address: Jasveer singh dahlya conracior parmpat -
Partcutars penalty of O Clay 34402 rupees Vil Particulars: penatlty of O Clay 34402 rupees Vil
Mohanpur Teh Kanina and Distt Mohanpur Teh Kanina 2nd Disn
_ Mahendergarh - Mahendergarh
.| Cheque-DO- Cheque-DD-
-Deia Depositors Signature Oietalf Depositor's Signa‘ure
FOR USE IN RECEIVING BANK FOR USE IN RECEIVING BANK
Bank CINRelNo 20666524611 Bank CIN/Ref No; 20666524611
Payment Date 14/08/2024 Payment Date: 14/08/2024
Bank, Punjab Nabional Bank Aggregator Bank: Punjab National Bank Aggregater
Status Success Staws: Success
" Note :->Depasitor should approach treasury for fugici ’
: o ; al stamps etc, fying '
stalus of this challan at Verity Challan’ on eG bsite.’ ¥ oic- Slleres successful Account Prepareq -
ras websile. This status become available atey ¢
£ash or clearance of cheque 1 DD, y alet 24 hrs ot depasit of
TT[72807:2037 e ——

By

- e
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